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installed in a few locations. The 
initial costs of such systems are' at 
pre ent high. They are exp~ted . to 
be available more widely after. co S.t s 
are brougb t down and the techno-
economic viability is established. 

Joint Consultation Scheme lor 
Employees in Delhi Adm,instration 

" 
8950. SHRI SATYAGOPAL 

M[SRA : Will the Minister of 
HOME AFFAIRS be pleased to 
state : -

(a) whether the Delhi Adminis-
tration has any Joint Consu ttative 
Scheme for its employees; , 

(b) if so, d etails of the same; . , 
(~) if not, whetller Government 

propose to introduce any such 
scbeme in the immediate future; 
and 

(d) if so, the details ther,eof? 

THE MTN[S : ER OF S] ATE IN 
THE MlNISTRY 'OF HOME 
AFFAIRS AND DEPARTM Nr 
OF PAR,L!AMENT,ARY AFFAIRS 
(SHRI P. VENKAT ASUBBAIAH) : 
(a) No, Sir. ' 

(b) Does not.arise . 

(C) and \d). The DirectQr~te of 
Education of the Delhi Adm'iJiistra-
tion has drawn up a Scheme :' for 
Joint Consultative Machinery in 
respect or' the Governm.ent School 
teachers in elhi. . 1 he' detail~ 
are under process Delhi Adminis-
tration are al 0 considering tbe 
fea ibility of constituting 'a Joi~t 
Con ultative Machinery in respect of 
their Mini terial Staff. . 

Opening of Sub Regional Office 
of Employees Proviaent Faiod· 

at Ja!Dsbe.dp~.r . , . -
8951. SHRI R.P. YAJ)AV: 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether Government are 
aware that th~re is a great demand 
for op,ening of' a SubRegional Office 
of the Provident Fund organisation 
at Jamshedpur; and a large number 
of.M.embers of Parliament and Trade 
Unions ha,d also written to the 
Minister: 

(a) if so, what action on the 
same has been taken by Government 
and . 

(c) w~ether Government will 
like to, bifurcate Sub-Regional Office 
of R,anc,hi and open it at Jamshed-
pur '/ 

THE DEPUTY MINISTER IN 
THE MINIS] RY OF LA HOUR 
(SHRI DHARMAVIR) = (a) Yes, 
Sir. 

(b) and (cl , The Central Provi· 
dent Fund Commis ioner has pro-
p~sed to place the matter regarding 
the opening of a Sub-Regional Office 
at Jamshedpur in the next mee ting 
of the Central Board of Trustees. 
The matter will be con idered by 
Government in , the lig ht uf the 
recommendations of the Board. 

Community Development Blocks 
of Tribal Sub-Plan Covered 
under I.R.D. Programmes . . 

8952. S HRI A C. DAS: Wilt 
the Minister of HOME AFFAIRS 
be pleased to state : 

(a) how many Communi ty Deve-
lopment Blocks of tnbal sub-plans 
area are covered under l.R.D, Pro-
grammes in the country ; 

(b) the basic differences in pro-
gra'mme contents between I.R D. and 
I.T.O. Programmes; and 

(C) the role of the ITDP autl 0 -
rities in implementing the I , R.D, 
pr<?~ra~~es in the ITDP area 7 
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-
THE MINIS ER OF ST A E IN 

1 HB MINTSTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN 
LASKAR): (a) The Integrated Rural 
Development Programme covers aJ! 
the 5011 devel pment blocks in the 
country, including bl cks in the tri-
bal sub-Plan areas. 

(b) The main bjective of l.R.D. 
Programme is to raise the famili~ 
.in the target groups above th~ 
poverty-line and to create substantial 
opportunities f employment in the 
rural a.reas. The tribal sub-Pian P{O-
grar;nme of 'integrated tribal de\'-
] pment, apart from being benefi-
ciary-oriented, also aim at providing 
the infra ' tructure in the tribal sub-
Plan areas. 

(c) LR,D. Programme In TlIjb;~J 
sub-Plan areas is implemented by 
District Rural Development Agencies 
(ORDAs) set up f r the purpose 
through development blQcks. The 
Project Officers/Ad mini trators of 
I1DPs may be assQciated with DR-
DAs for implementation of the 
LR.D. Programme. 

Increase in the W a~es of Boild-
ing aod Mine Workers 

8953. SHRI A.C. DAS: Will 
the Minister of LABOUR be pleased 
to state .' 

~ 

(a) whetl ~r Government -' ave 
taken decision to enhance the wages 
of the building and mine wOJjket ; 

(b) whether guideliJ1eS have b el1, 
sent to var ious Sta~es and · tHe 
Mineral Devel pment Corporation to 
increase the"wa es, of the mineS and 
construction workers; J( t , I 

(c) whethe·r ~ny 'notification 
been bsued by his MinIstry 1; and 

(d) the details about the step$ 
taken fot implementing such deci-
sion ? " 

" ~ I 

THE MINlSTER OF STATE OF 
THE MINISTRY OF ( Ullo{1R . 
(SHIn BHAGWA T J A rrJ\ZAD) . I 

(a) to Cd): At he Labo t MH:ii ter ' 

Conference held in July, 1980, it was 
decided that minimum wages should 
be reviewed and revi ed, if necessary, 
once atleac;t in two years or on a 
rise of 50 points in the Consumer 
Pdce Index Number, whichever is 
earlier. he e recommendations were 
brought to the notice of all State 
Gov rnmentsjUni n Territory Admi .. 
nistrations for nece sary follow up 
acti n~ 

• I • 

I pur uance of t11e above recom-
mendation, the Ministry of Lab ur 
notified proposals during March, 
1984 to revis~ the mi~imum r tes of 
wages in respect f c rtain mining 
employment~ an~ bQilding an cons .. 
truction employments for which the 
Central Opvec,(l ent is the appro-
priate goverIllnent. For employ-
ments in building and constr ction 
indu try in r ect f whicb Sta e 
Government are the appr priate ' 
Government necessary action to re-
vise minimum wages i to be taken 
by the tespe tive tate Governments. 

A,ppU a ·ons Pending .From 11 edom 
lighter. 

I • 

8954. SH VIJ Y KUMAR I 

Y ADA V: Wi 11 the minis! ~r of 
HOME AFFAlRS be pleased to state: 

(a) whether inordinate delay is 
made in d;s~ ~ing of the aprl~catiqn~ 
for Samhlno Pl!ns~on of tfle (edom 
Fil!hter; J , " I 

.,. t! 




